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EstabUshment of Dlamond ~uttin, and 
pOlis)lin, Centre 

898. SHRlMATI USHA PRAKASH 
CHOUDHARI: Will the Minister of 
COMMERCE De pleased to state: 

(a) whether it is a fact th t the Gem 
and Jewellery Export Promotion Coun-
cil had urged upon Government to 
establi h a diaJllond cuttiQg and po-
lishing centre in India and for remo-
val 01 impon quty on ,the machinery; 
and 

(b) if so, the details thereof and the 
d cision taken thereon? 

THE DEPUTY MINISTER IN THE 
MINIS'mY OF COMMERCE (SHRI P. 
A. SINGMA): (a) and (b). No pro_ 
posal has been received from the (lem 
& Jewellery Export Promotion council, 
Bombay. fOr establihment of a dia-
mond cutting and polishing centre in 
India aQd for removal of imPOlit duty 
on machinery in that connection. liow-
ever, separattly I the Council has re~en L 
ly submitted a proposal · tor import 
duty exemption in respect of certain 
items of machinery. Decision in res-
pect of duty extmption are taken on 
the basis of all the relevant factors. 

or~,e of mall co~ in Gujarat 

899. SURI R. P. GAEKW AD: Will 
the Wnister of FINANCE be pI ased 
to state: 

(a) whether there is a 'Shortage of 
small coins in Gujarat; and 

(b) it so, the steps proposed to 
bring improvement in this regard ? 

TllE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). Yes, Sir. Reports about shortage 
01 111l4l11 coins in certain areas of Guja-
rat have been received. All efforts are 
being made to rush supplies consistent 
with stocks available. Small cains 
worth Rs. 11.33 laklls hrwe alreaQY 
been remitted to Res.erve Bank ot 
India, Amedabad on an emergent , 
basi'S duting the last week of Septem_ 
ber, 1982 for distribution in the state. 

Agreement between, FlOC! and Con-J. 
federation of Italian Industrie I' , 

900. SHRl DIG MBER SINGH: Will 
the Minister 0 MMERCE be pleas d 
to state: 

(a) whether it is a . fact tl\at tIle 
Federation of Indian Ch.ambers of 
Commerce and Industry (FICCI) and I 
the Confederation of Italian Indus- ' 
tries (Qonfinplustria) bave decided to 
form a joint business Council as p r 
an agreement signed by the represen-
tative of Fleer and Confl,nalwtria in: 
ROine towards the end of last month; ... 

(b) if so, the broad outlines of thi51 
agreement· • 

(c) whether it is customary for tne 
FIeeI to sign such agreements with 
foreign{ c.ountries without Govern_ 
ment's prior approval; if so, the rea-
sons therefor; and 

(d) if not, whether the FleCI rep-
resentative had obtained prior Govern_ 
ment approval in this behalf and 
whether he had apprised Government 
ot this formally; U1 'So, when? 

THE DIDPUTY MINISTER IN THE 
MINISTRlY OF COMMERCE (SHRI P. ~ 
A. SANGMA): (a) Yes, Sir. 

(b) 'Dhe Protocol setting , uP t 
Indo-Italian Joint Busines.s Counc' 
provides for direct exchange of in-
formation between businessmen of 
India and Italy in regard to trade and 
marketing situattiQn promQtion of 
economic, industrial and teclmologiclill 
cooperat~on between India and Italic;lO 
firms and examination and submission 
of proposals to respective govern-
ments f()r improving ecQnomic coo~­
ration between the two countries. 

(c) and (d). The aim of setting up 
Joint Business Councils is to bring ·the 
business com.munities of India and 
other countries together closely. 
FICCI as an Apex and representative 
body of Indian business and indust 
is ncouraged to take initiativ a in 
this regard. The proposal to set up 

• 




